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MR DEPUTY-SPEAKER: That is

under consideration.

SHRI SATYASADHAN CHAKRA-
puitl’Y:  Will you say that you are
accepting 1t?

MR. DEPUTY-SPEAKER; Regard-
ing Calling Atlention we do not give
such decisions here, I have told you
that it is under consideration

SHRI JYOTIRMOY BOSU (Dia-
mond Harpour). It has been brought
clearly to the notice that in Tripura
there is no food supply. FCI is mnot
supplying. People are starving. Let all
the business be stopped for the time-
being and let the starving people be
given.., ) .

MR. DEPUTY-SPEAKER: Calling
Altention is under consideration,

SHRI SATYASADHAN CHAKRA-
BORTY: You assure us that a calling
attention will be admitted.

MR. DEPUTY-SPEAKER: You can
meet me in the Chamber and we will
discuss it.

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): You sajd that you will
allow every one,

MR. DEPUTY-SPEAKER: Mr.
Parulekar, you can also meet me in
my Chamber. Now, Mr. B. V. Desai.

(Interruptions)

MR. DEPUTY-SPEAKER: This is
a very important subject about the
University. Please participate.

“

(Interruptions) **

MR. DEPUTY-SPEAKER: I make a
special request to you that we are on
the calling attention now. This is not
the correct procedure. This kind of
procedure should be stopped once for
all. Nothing will go on record.

— -—

**Not recorded.

12,17 hrs. I |

CALLING ATTENT.ON TO MATTER
OF URGENT PUBLIC IMPORTANCK

lndefinite ciosure of Benaras Hinda
University

SHRI B. V. DESA] (Raichur): I
call the attention of the Minister of
Education and Social Welfare to the
following matter of urgent public
importance and request that he may
make a gtatement thereon;

“the reported jndefinite closure of
Banaras Hindu University following
incidents of violence, and action
taken by the Government in that
regard.”

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
S. B. CHAVAN): Sir, since the state-
ment is long I shall give a gist of the
same. The Banaras Hindu University
was closed sine die by an order of
the Vice-Chancellor in the afternoon
of Ist April, 1981, fcllowing serious
disturbances in the campus as a re-
sult of clash between different sec-
tions of the students and doctors of
the University Hospital and assault
on some senior doctors of the Uni-
versity Hospital leading to a strike
by the dcctors, In spite of the
willingness of the University autho-
rities to discusg the demands of the
students, the latter did not respond
and insteaq indulged in acts of vio-
lence and arson. The Police and the
Fire Brigade had to be called into
deal with the situation. 33 gtudents
were arrested by the police for cog-
nisable offences and warrants of arrest
were issued against two junior doe-
tors.

In view of the serious situatjon, the
Vice-Chancellor had no option but
to order closure of thé University and
to ask the students to vacate the
hostels. Most of the studentg have
since wvacateq the hostels and police
patrolling continues in the campus.
The situdtion is now under control.

—
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The Executive Council of the Uni-
versity has decided tg appoint a one-
man fact-finding committee headed
by a retired judge to enquire into
the incidents leading to the closure
of the University., The University
authorities have also appointed a
peace committee consisting of senior
teachers to work for restoration of
normalcy in the campus, They are
also considering the question of
phased reopening of ‘the hospital and
holding of the examination towards
the end of April, 1981,

I appeal to the Membérs of this
House to use their good offices to
help the University authorities in the
restoration of normalcy in the cam-
pus. 1 also appeal to all concerned
to cooperate with the University in
its efforts to restore normalecy and
have their grievances, if any, settled
through peaceful negotiations.

Sir, 1 lay the detailed statement gn
the Table of the House.

Statement

It is a fact that the Banaras Hindu
University was closed sine die by an
order of the Vice-Chancellor in the
afternoon of lst April, 1981. The cir-
cumstances leading to this closure, ac-
cording to the information furnished
by the Banaras Hindu Univeisity and
U.P. Government, are as below.

2. Certain students of the Universﬂy
used to exercise pr«zsure on the doc-
torg and other emplcjees of the Uni-
versity Hospital for admission of
patients from outside the University.
The students insisted upon the autho-
rities and staff of the Hospital to
render free servicegs o these patients,
which they were not otherwise eligi-
ble for. Whenever the Hospital em-
ployees resisted guch pressures, the
students indulged in manhandling,
assault on nurses, para-medical staff,
junior doctors and sometimes very
senior doctors. As a result of this, the
Hospital employees went on strike a
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number of times since the beginning
of thig year.

3. There were serious disturbances
in the University Hospital between
Marcn 28—30, 1981 on account of an
assauit by students on Dr, R, C. Roy,
a residen. doctor of the Hospital and
Dr, 5. P. Ganguly, Reader in Radio-
logy in the University Institute of
Medical Sciences. This led to a strike
by Junior doctors in the Hospital and
tne University Institute of Medical
Sciences from 28th March, 1981. The
senior doctors also joined the strike on
30th March. The Hospital authorities
thereafter decided to close down the
Hospita] services and advised the
patients to seek medical attention in
1ocal Hospitals.

4. Some students of the University
headed by the President of the Stu-
dents’ Union met the Director of the
Institute of Medical Sciences at 12-30
P.M, on 3lst March, 1981 to discuss
the problems arising out of the closure
of the Hospital, Certain students
misbehaved with the Director of the
Institute and other doctors, which
led to scuffle between the doctors and
the students in which sticks were free-
ly used and there was firing by one
of the students. This incident led to
the division of students into two
groups, namely the medical and the
non-medical students and the two
groups fought each other in the pre-
mises of the Ihstitute of Miedical
Sciences, The Police arrived at the
scene and managed to segregate the
two groups. Subsequently, the non-
medical students set fire to the Chief
Proctor’s the office of the Public Rela-
tion Officer and to a Jeep but the fire
wags extinguished by the Fire Brigade
promptly. The Police had to use tear-
gag to disperse the mob of students.
The office bearers and leaders of the
Students’ Union met on the same
night and decided to organise a pub-
lic meeting and boycott of classes and
examinations from next morning. The
Associations representing the staff
and students of Institute of Medical
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Sciences and the doctors also had a
meeting on the same night and resol-
ved that the Hospital gervices should
continue to remain suspended unless
their demands were met. These de-
mands included provision of effective
protection to the doctors, shifting of
students’ ward from the University
Hospital and discontinuance of stu-
dent and staff clinics in the Hospital.

5. On 1st April, 1981, a procession
of about 400 non-medical students
reached Vice-Chancellor's residence at
about 12.30 p.M. and handed over
the charter of their demands viz. re
moval of the Director of the Institute
of Medical Sciences, disciplinary
action against the doctors at fault
and re-opening of the Hospital. They
also indulged in throwing brick bats,
causing injuries to some Professors as
well as an officer of the Police, On
arrival of the Police, the students
started retreating and indulged 1In
sporadic acts of arson while retreat-
ing. They set fire to certain offices
of the University, as also a Govern-
ment Jeep and damaged two U.P.
Roadway Buses, besides causing
minor damage to Lanka Post Office.
The Fire Brigade, however, extingu-
ished the fire promptly,

6. In view of the disturbed situa-
tion, the Vice-Chancellor decided on
the aflernoon of IlstApril, 1981 to
close the University sine die and ask-
ed the students % vacate the Hostels
within 24 hours, Arrangei.lents were
made ‘o pay advance to the students
to mee. their Railway fare and to
provide transport upto Railway Sta-
tion. The University also asked the
District administration to maintain
law and order in the Campus. ,

7. In connection with the disturban-
ces, 33 students were arrested on the
evening of 1st April 1981 and sent to
Jail. The District Administration sub-
sequently issued warrants of arrest
against two junior doctors who were
alleged to have been involved in the
incident, The majority of Hostel
students have vacated the Hostelg and
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the situation is now under control
Night patrolling by Police and the
Provincial Armed Constabulary con-
tinues in the Campus and the sgitu-
ation is being watched.

8. At iis meeting held on 4th April,
1981, the Executive Council endorsed
the action of the Vice-Chancellor in
ordering the closure o1 the University
and also resoived to constitute a One-
man Fact-finding Commuittee headed
by a retired Judge tu enquire into the
incidents leading to the closure of the
University, The Umversity authori-
ties have also appointed a Peace Com-
mittee consisting of five senior medi-
cal and non-medical teachers each of
the University under the Chair-
manship of Dr. K P, Singh, a retired
Professor of Mathematics of the Uni-
versity, to work for restoration of
normalcy in the Campus. They are
also considering the question of phas-
ed reopening of the Hospital and the
holding of examinations towards the
end of April 1981,

9. It ig for the Vice-Chancellor, in
consultation with local law and order
authorities to take appropriate meas-
uresg to restore normalcy. Central Go-
vernment will support all efforts in
this direction consistent with the need
to maintain discipline,

10. I appeal to the Members of this
House to use their good-offices to help
the University authorities in the res-
toration of normalcy in the Campus.
I also appeal to all concerned to co-
operate with the University in its ef-
forts to restore normalcy and have
their grievances, if any, settled
through peaceful negotiations,

SHRI B. V. DESAI: Sir, thig Call-
ing Attention is on the very serious
subject of the closure of the Banaras
Hindu University, In the statement
which the hon. Minister has just now
read in this regard, he has accepted
that there wag violence, a lot of dis-
turbance wag going on and, for that
reason, the Vice-Chancellor of the
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Univeérsity closed it s.ne die. The
hospital, which 1s connecied with the
University, has aiso been cioseq,

There is a lot of indiscipline in the
Campug ol lue auierenl Uil ersiles,
and tue Banaras Hindu UniverSily 1S
no exception to it, Having Known
all tnese facis, especlally when this
unuversity 15 under the aegis ol the
Cential Government, sufliclent pre-
cautions ought to have been taken in
thig regard,

The University students wers divi-
ded inlo two groups, nameiy, medical
and non-medical, and they have come
lo blows, As a resull ot it, the medi-
cal students and medical oiticers have
gone on strike. The leaders of tne
Students” Uniun were trying to nego-
tiate and pat:h it up. In the meuu-
while, some nuscreanis have started
stone-throwing and other such inci-
dents, due to which violence again
erupted,

In this context, I want to refer to
the rule of the Vice-Chancellor, so
far as these incidents are concerneo.
If only he had taken a little more
precaution, probably these incidents
would not have taken place, I under-
stand that this Vice-Chancellor hap-
pens to be the brother of the Gover-
nor of some State, There is a lot of
heart-burning in the University re-
garding appointments as well as ad-
missions. In this context, I would like
to know whether some policy or norm
has been fixed regarding appoint-
ments to posts like Vice-Chancellors
and other high offices so that the Vice-
Chancellor will take timely action to
prevent such incidents,

Actually, the medicos have gone on
sirike because of maltreatment. The
Vice-Chancellor ought to have taken
care, while admitting the students as
well as while giving training to them,
that the hospital and hostel students
do not insist on taking patients from
outside: the campus. All these were
avoidable circumstances, which the
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Vice-Chancelior and tne  wxecutive
bouy of tne University shouid uave
Laken into considerauon,

I would Lke to remind the House
ludi Some ume ago in the Algara
Uinvessily ausu llere was a slilke vl
sunuar unes, Lould we no. nud ou.
a Wway 10 weey out Lhe unsollal auw
cornmunal elements frrom the staff and
swuaenls?  pecause, it 1s very mucn
In the knowledge oI 1tne Gov-
ernment as well as the authoriuies
u. We uUnversity as to wno are pe-
lund all this trouble. What permanent
Sllps wile MUY O LAUCALO Wil
taxe to prevent such incidenig 1 e
ditierent Universxties, and the Banaras
Hindu University in particuiar?

SHRI S, B. CHAVAN: ‘Iane hon.
Member has asked four or live ques-
tions, ‘I'he quesuon of the Central
Government  intervening in  the
maller will not arise in wnis puarticutar
case, because these Universilies ate
governed by the enactments, So, the
Vice-Chancelior and the Executive
Council are compe.ent o take what-
ever action they consider necessary
for the smooth functioning of the Uni-
versity.

Sir, there are three or four ques-
tions which the nhon, Member asked
me. One 1is, whether precautlionery
measures were taken by the Univer-
sity authorities to prevent thus kind
of a thing, I must say that the law
and order authorities of the district
were informed well in time and they
had come on 31st March and the Uni-
versity was closed on 1st April when
incidents of burning of certain offices
started on 1st. Thereafter, the Vice-
Chancellor declared that the Unive:-
sity will be closed sine die. The hos-
pital was also closed because not only
maltreatment was given to the junior
doctors, but the senior doctors were
also manhandled. That is° why they
had to take this kind of a decision.

Regarding the policy of the Govern-
ment ©n the - appointment off
the Vice-Chancellor, in fact the
question of policy of the Govefu-
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ment does not arise because in all
these universities the Executive
Council is competent to send two re-
presentatives of theirs and there is
one representative of the Visitor.
Thiz Committee recommended him to
the President and the President is
fully authorised to select any one of
then who hag been suggested in the
panel,

B N

The question of outsiders not being
allowed in the medical hospital is in
fac. the main reason why the whole
thing siarted, The students were in-
sisting tnat the outsiders sghould be
treated and that too with the same
kind of concessions which the stu-
dents and the stall have been enjoy-
ing.  This has been the main cause
due to which the whole thing started.

SHRI B. V. DESAI: What action
the Vice-Chancellor has taken on
this?

SHRI 3. B. CHAVAN: In faci,
cverybody has been trying to persuade
the students that they should not in-
sisi on outsiders bewng treated in this
medical hospital, but stil] they have
been insisting and they have actually
gone on strike on this issue only.

SHRI HARIKESH BAHADUR (Go-
raknpur): Sir, I feel myself honour-
ed to say that I had been the student
of the Banaras Hindu University and
alsc the President of the Students’
Union of the Banaras Hindu Univer-
sity,

S.r, the Banaras Hindu University
is one of the top leading institutions—

AN HON. MEMBER: It was.

SHRI HARIKESH BAHADUR: It is
still—of not only India, but also the
world, This institution is actually the
fruit of distinguished dedication of the
great patriot, late Pandit Madan
Mohan Malaviya, But, Sir, this Gov-
ernment is a total failure in preserv-
ing the glorious traditions and values
of that University and also protecting
that University from several types of
corrur tion etc, which are taking place

CHAITRA 19, 1903 (SAKA)

BHU. (CA) 214

there. Corruption, nepotism, malprac-
tices, maladministration and other
things are there today,

Sir, the law and order situation in
the University 1s deteriorating conti-
nuously, £ven several murders have
taken place on the campug of the Uni-
versity, But the students of the Uni-
versity are very much interested in
studies and the academic community
is completely dedicated to its pious
job, It ig tne administrators who do
not function well and that is why all
the problems are getting created.
Tney are responsible for every kind
of disconwentment today there be-
cause. ., .

MR. DEPUTY-SPEAKER: Who are
they?

. I ) |

SHRI HARIKESH BAHADUR: The
admimnstrators of the University, They
are involved 1n favouritism, nepotism,
etc, ‘Lnere are several incidenis
which have been reported regarding
the malpractices in the appointments.
This created a lot of discontentment
among the academic community as
well as among the students, For the
last seven or eight years these things
have been going on in the university.
But the Government does not want to
take any action, Janata Government
certainly tried to remove some pro-
blems, But they also could not suc-
ceed because they went oug of power
only aiter two and a half years, There
is continuoug interference by the
Congress Government in the function-
ing of the university, It is not only
the case in regard to this university
but in the functioning of almost all
the universities there is interference
from their side. It ig their general
practice.

MR, DEPUTY-SPEAKER: You are
very careful because there was some
other Government also for three
years,

SHRI HARIKESH BAHADUR: I
must congratulate the Janata Govern-
ment that they did not do it,
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SHRI B, V, DESAI: The Vice-Chan-

cellor had been appointed by the
Janata Government,

SHRI HARIKESH BAHADUR: Or-
dinance has been promulgated by the
Congress Government to run that
University, But the Government is
not bringing Banaras Hindu Univer-
sity Bill. The Government should
take immediate steps to bring that
Bill. I do not know why the Bill is
not being brought before the Parlia-
ment,

SHR] SATYASADHAN CHAKRA-
BORTY (Calcutta South): They do
not have time because they are busy
in toppling the Governments,

SHRI HARIKESH BAHADUR: 1
have been given information that
there is a student leader who belongs
to the National Studenits Union of
, India, a student wing of the Cong-
ress (I). He ig the main person who
is creating trouble in the university.
It is unfortunate, if there is any trou-
ble in any part of the country, it is
being created by, Congress (I) people.
Our hon. Home Minister accepted that
in one communal riot Congress (I)
man was involved, He hag already
accepted this gn the floor of this House.
In Orissa trouble Congress (I) peo-
ple were involved. In the case of a
journalist who was manhandled and
whose wife was murdered, Congress
(I) men were involved. (Interrup-
tions) I mean to say, in West Bengal
whatever has been happening, that has
been done by Chngress (I) people. If
there is any troable, that is always
being created by the Congress (I)
people. In the Banaras Hindu Univer-
sity, there is a Congress (I) student
leader who is creating trouble and he
ig that student who has been failing
for the last seven years. But still he
is continuing and studying in Banaras
Hindu University. He is the main
person. I do not know how the hon.
Minister did not get the report about
their leader who has been leading this
agitation and creating the trouble.
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In every University there ig trouble,
In Banaris Hindu University, in Ali-
garh Muslim University and in
Jawaharlal Nehru University there is .
trouble. One Calling Attention had
already been discussed in regargd to
Jawaharlal Nehru University. One
student leader, unnecessarily, is being
victimised because he belongs to some
different political party. He has been
removed from the University. His
name is Mr. James. He was not in-
volved in any violent activity or in
any kind of wrong thing. He has been
suspended, Such thingg should not be
done. Unnecessarily the students
should not be harassed, who are actual-
ly not responsible for any kind of
trouble. In Banaras Hindu University,
the Congress (I) student leader is
mainly responsible for this, Some
action should be taken against him.
Why is the entire university being
closed? Why the studies of the stu-
dents are being hampered? My speci-
fic questions are—

(a) Is there any rule according
to which these students who have
been failing for the last seven or
eight years may be asked to quit
the university?

(b) When will the university be
opened? It must be opened imme-
diately so that the students should
not suffer so far as their studies are
concerned,

(c) Is the Government going to
bring Banaras Hindu University Bill
in this Session or in the next Ses-
sion?

(d) Is the Government going .to
institute any enquiry through a
Committee to look into the bung-
lings, malpractice, mal-administra-
tion and wrong appointments in the
university which have been taking
place for the last seven or eight
years?

SHRI S. B. CHAVAN: Hon. Mem-
ber, Shri Harikesh Bahadur, amongst
other things said that there has been
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too much of Government's interfer-
ence in the working of the universi-
ties. I do not know whether the hon.
_ Member will be able to produce even
one instance wherein the Central
Government has interfered in the
affairs of the university? I can say...

SHRI HARIKESH BAHADUR: The
Ordinance which has been promulga-
ted. ..

SHRI S B. CHAVAN: I can say
with all the force at my command
that the statement that has been made
By the hon, Member is incorrect.

SHRI HARIKESH BAHADUR:
What about the Ordinance which has
been promulgated? Not bringing the
BHU BRill is an example of that.

SHRI S. B. CHAVAN: About the
interference by the Government in the
affairs of the University, even now
1 am prepared to say, without any
fear of contradiction, that this Gov-
ernment has not interfered in the
working of the Universitv. Con-
sistently, we have been requesting
the University authorities to conduct
inquiries and set things right. We
do not propose to interfere in their
matter. On the other hand, we
have been supporting all actions of
the University rather than interfering
in their matter.

He was saving both the things at
one time. He said that the Univer-
sity authorities do not seem to be
very effective and, later on, he said
that the student, leaders are respon-
sible for creating the trouble....

SHRI HARIKESH BAHADUR: One
student.

SHRI S, B, CHAVAN: In the same
statement, he alleged that the students
are not doing the work properly, that
they are creating all the trouble, and
in the same statement he also alleg-
ed that there have been a large num-
ber of mal-practices prevailing in the
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University. And he wants me to
inform him as to whether the Gov=
ernment is prepared to take any steps
against malpractices of nepotism or
favouritism shown in the appoint-
ments for the last 7 or 8 yearr

SHRI G. M. BANTAWALLA
(Ponnani): If you do that, he will
say, you are interfering, This is the
whole trouble, .

SHRI S. B. CHA 'AN: The hon.
Member | 10ws it viry well that the
Central Gy vernment and even for
that matter the State Government
cannot interfere in the working of
the University. If the hon. Member
were to bring to my notice that any
appointment has been made in viola-
tion of the statutes in force—the
Visitor will be entitled to interfere in-
to the matter, not the Government—if
he were to produce any proof or any
evidence of any particular case in
which the statutes have been violat-
ed, certainly, the University authori-
ties can be requested to look into
the matter and we can get a report
from them. But I do not propose
to interfere into their matter,

SHRI HARIKESH BAHADUR:

What is the Government’s proposal in
regard to bringing the BHU Bill?

SHRI S. B. CHAVAN: I do not
think this can be the proper subject

under which I can assure him about
bringing the BHU Bill.

oY Waw TN (M g7 : Funger
W, 77 R aw ¥ afrafed w
T &Y wIE? gardr ¥ wEARE
#t i gfrafede sagw@e dge
afrafedt, weie aferw afrafad
AT qarH feeg gfqafedr—sfommray
¥ 19T @ & v figg afaafad
¥ ot 97 39 &7 aff & =@
Tfrafedt aga femY & d@wre &,
fm &1 Tt frr gfcm agree
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o T wEAW @ 9% €, 99 afwaiedr
F oA ¥ ooy § ol ST o+t
gaA GRT FTA AT FAA A9 A
T AT & gfhw S ¥ qeAar
agar § & wre oagr qv fewE
T« IX Weaw a¥ 4 ?

ot gfedwm aggT: gw zaw froz
g FW 9 afew swIw s aed
W@ G|

{N X WL F g A
FEM t5 qmd garw ey gfrafae
¥ I T3 gas 99 F1 wlE
F1 gwar fwar ar Sfea = A
IGFT AT Aq U AT wA £ 7

ol gfTww TP ;W gHT A9
gaT FT @ ¥

WMt s e gfrafedr ¥
gui F I AT —-qg AT FARA
# TEN § 7 swIEr T gamEr
Fifge | & IWiT FT 7@ 91 AW
T, WIT IgT & O @ &, § Fw@r
&1 O A8l @1 § Afdad & FAAr
g f5 3y gfrafedr fea sferedr
¥ oas @ 2 wad fawre ot
FEIE FC .. (FFI)
HIToTHoTH o HIT oo UHo gF
FuaT g 1 eAl e fadw  wfwar
g——za% fazg s ad gt =iz

Iqreae off, @ fgrg gfvafaer
¥ JgT § FI7 9T 3B IF AL
el 41g faT og &% oF @ard ger
ar f& 3w N FEFw gfaaiEe
o Wegw § 76 1 @ &y
¥ AR g aAsEy Gl fae,
afer s feg  gfafadr w0
UF g ¥ WOy GggE & N8 g
UF TN T A F FEFH OOOAAAT
g & oA @ g, whegw A oe
o @ {1 wRE fgeg gfqafed
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F1 UF wAs gfese @ @1
ot R Bw § fyay  eroafess
o IFaifae a9t A1 @ &,
argw iz Zemrant ¥§  fagar
UTFiANE ZH I TE &, TAH FATH
feeg afmafady & amafeew i,
Tgt & fAas s s oT|r &
qrmrarfamd &1 qar Ao o
qztest sSfifrafor #1 agw  qwr
g @I g1 wF  #EHAl A
gfrafadt = 9r @t 7 W@ Q@
g f& s qiw fergeam & fam
FIF A ARW  gri——argafees
FY wEW@ gr, FEfyes #
gE@ g, AEfAa A% Jeras
F OFH9E A IEIT AN AW TET
9 ®T FFIE IziA fHAT 47 )
T AR F FW A FA A @,
AZTH W A FIA G, AIwA OH
FH FL@ g A AT F &
FIA g AT AT T AT I OFW
gi——ATT  FITHRT AT dAEAeTERe AR
Zaftfomw foaw, 9% aam faeg
gfrafadt & i «r d=ar wfar
0l gEE W EFEET F g
7 g fgrz gfvafedy % emi &
:q 2@ F7 woA 40 9T @27 AT g,
afea w5 ag afvafgdr @rarg @,
qw ag givatadr faw g1 agr @i
JT I9AH 2, T WY AT g,
qa wE! W@ §, 98 weer
AT §, qG T WA-TIA F FR
qgq §, 9g TP ASST FOG g
q4T FE UF HEST ATAIEXT g—
AfeT IaPT FE STANT TE FT 0T

® &

gfeafady &1 8 wam w9 &
T ST JIT ¥ A FT 9T

® &) arw feg gqfafedr =
aths e Jg fear @t @ g
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¥ quAT WAt §, R srar il
A FOFT @ A AT Ty gwrdy
HTRIX G—3adr qgqe giaataey
oSt g qw & fav sgw 9w
g < @Far g, fawy  die
ot FTT avRE  foar @-—sEEn
AworRrT F46 Far S g g, sEE
aF F@ It FEIE &A@ @
G g7 & foar 5 S & fagew
weq ff § oF g dqw  TEAE
el gam, garw fgg gfafady
Y wiw F@ & fou St 3@ 2@
fe agi 1 qui R, gfrafedr w0
FI9 7@ FT @ 2, yfRafadr w460
dAe # W SEsr g7 &9 faar
AT GHAT § T4T SEFI X KA F
fac #ar gutg §7 & qg ot StraAaT
wrgal § f& @1 & o #1f dEmady
FaY FAEn 7

# ag &t FgAT wgAT g fR
@ 9T UF WO g OHI Ag
weqqra qdf  Su¥ w_w, qfewsdr
fagre #lx afemr wew sRm & o
qHAT FEAJMA g, AN FATR FEIEex
FY FEWC! K QA F@ &1 & o
ara ag W Fgar Jgar g fx qmreg
ferg gfvafadt & wevae F Sraed
faadt freard wra & Wi Far
¥ At ¥ St F oare foaar
8T aqid FWQ &, T4 & waAwar
g f& wsr adm fedr wewme
¥ adf @ar g1 # fooe & mwewenay
1 srvar g & oagh ot faw wwe
¥ aafx fear srr g | arew feeg
gfrafedt & mewae § wda
g9 W A §, W@ ITRT agw
QT FH FW & | A 9T W
Wi ¥t W oaw gE & 7 wE
7w o &) oW Rl ¥
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¥ go wamfss o@, 9 w9 §,
T a9 fF @ WL ¥ I9
®iqaT ISTET WU | ¥Eewe H faege
Si§ Fr owar g & AIEEEAEST
Fr fear 3w § f& 19X 97 e
Ty 4 & faar 4 & a0 wegarat
F wat F frar g fog gu, o
AEAT BT FATK FIAT ANC—AE F1H
3-4-5 7T ¥ § WL | waioF
qa w4 WOIA { qgtwAr ar wRa
Fide #, wer ;rfas wWIEHr S
3, @ sl ot I § 1 gfaareet
F FENIE H 4 G ATH &, Qv
& T 1wt o €, N @
AFT TN FH F@ ¢ | & I8 A1
wgar § fr foed d@a-am @ w
Traedt ¥ s fowga @ ¢, e
FaqE ot Ffrafadt & FrgmarEe
a, gfmafdr @t wofr 7 =
AT T FAEIE #g 3
w1 aF 1 we & TR 7 T
F1 ad@iar g f& qare fgg e
FT FWAIT WT 77 § 1fEw F Q-
fr oa 70w 7 foa 1 = ghear
gz ME Afewa wmaaw faed
¥ HTET I AT 97 fewr 9@
gfEfd & wed # g9 9o
W@ o9, § iAW ST,
ot &l | TEAT qFMT @ F F
grg | faed 7 @At F 99 0=l
HlUa THieEd ® g W OF
#r Fiforr # G & 0L 7

gang fgg qdafedi 0w =ga
gfgr a1 wmanz gAaEfed g,
afer gutm & wa @@t @E W
oIBT WITH FIFARAL & &
ford daz 7@ a1, T/ ATR-ATEET
ol ® Hw F@ & fo7
dare aft ar | AT Wi wre
e g8 @ W g K s
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%ﬂgﬂ' g fr mrr m;r FfesT ¥
qU TATHE FLA HR q%.'r T F
fed 37 A ﬁrr@x far forerr ﬁﬂnrr:
® MOEw A TE wfE DA
wifgd @ @ gAafed f anq
o FC ¥ sﬁa’a'r v afgr Faam

FEORT | FATH F AT WS o
1o f‘artrun T oW e | § .

SHRI HARIKESH BAHADUR:
Some IGP should be sent asg Vice-
Chancellor.

M I awWo: wrfo Ao At

¥ atw A€ < ®F@ o gro faror
T AFT WG A1 AER 4 faq
F AT AT FA BT avdE | oo
argg e foar g4 37 G947

MR. DEPUTY-SPEAKER:
put your question.

l_:’leaa-a

N T @AWT: OF AG AZ AT
& qew AT @A g | a1 &5
G wE ¥ fowt wwed W
TG R IF A UF A i AT
o @l wifgg 1 gar@m feg
gAfedy e gud adafefet #
W ggr g——& zof qAEfeds ar
faxs @@ a®m —d=g a1 W
X  BlT §, USHITRAT FlT
g, 95w fafu 3u1 8, &% =o9 ¥o7
7w odr o wdi e gAEthde
F UalEEREs AL REAEs &
w9 waq Fr faer r:tmlq'gi'
Fga  SEIl Galfeww  @ET §
fesw e 2, w8 WY AW
afss goargee adf fag sy, afew
Uwdife & mmar o7, qifefaw &
U §T | # ot fam
STaT & | SATEE TAe ARE THETGd
¥ ot qm @ o ¥ wEew
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gfem gfafed # & ow1 @ dar
g A Farew § f ot & AT
5 #) gurer ¥ foq foren @l
F]qr F& ?

wE FIg ¥ w ¥ omodr gTy
g® Tl g | g9l RE TE-
nifsfas a1 wms #fed | g
agd & am Agt s faogw &
FIE Howa AE @, aTEE-FIET
N AR FL 1 ag W9 w7 gAFfEd
g, ey gdEfedl g——wq wudr

=

qire-saf@ &, wz afeks an
W Ffod  aife &g gdEfed
) Gy A FE B S A g AT
Ll % wId, 98 eg geaTd-—
oy fod foen odi o &1 8¢ @

g?

SHRI S. B. CHAVAN: Four or five
points the hon. Member has raised.
He wants the good offices of the Gov-
crnment to be utilised for running
the University on Proper lines. I
do not know whether this House
would ever like the idea of the
Government using its good  offices,
directly or indirectly. If I have to
use my good offices, Mr. Harikesh
Bahadur who even without my using
the good offices, has been pleased to
say, ‘You are trying to interfere in
the affairs of the University.’....

SHR] ZAINUL BASHER: You are
running the University and not Mr.
Harikesh Bahadur. It is our respon-
sibility to run the affairs of the Uni-
versity and not Mr. Harikesh
Bahadur.

SHRI' HARIKESH BAHADUR: Sir,
1 want to correct myself. For good
things, the Minister must advise the
University administration. 1 was
telling that the University administra-
tion was not fumctioning properly
and the Government of India was also
interfering in a wrong way, That
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was why that erdinance was promul-
gated and still, the Bill was not
brought here.

SHRI S. B. CHAVAN:; I do mot
know whether the hon. Member is
going to judge whether it is  inter-
ference or non-interference and on
the results of the goodwill that the
Government will utilise in this res-
pect, Anyway, as far as possible, we
shall try to see that normalcy is
created in all these universities,

It will not be out of place if I
were to mention on the floor of the
House that in most of the universities
it is usually the politicians who are
creating more trouble than the
students themselves. It ig true that
the students are made more as an
instrument for political purposes and,
wherever we find that there has
been some trouble or the other, if we
go at the root cause of the entire
trouble, this is the only conclusion
that we can draw that the politicians
are indulging in a great way in the
affairs of the universities.

About the rules being placed on
the table of the House, I believe, we
have the provisions under which all
rules which are made by the univer-
sities under the Act are placed on the
table of the House. I am not quite
sure about the Banaras Hindi Univer-
sity but I will find out whether the act
hah this provision or not. If it is not,
we shall certainly have to introduce it.
According to the statutes, al] rules of
the other universities are placed on
the table of the House, Similarly, in
thig case also, we have to take action.
The hon. Member was asking me
whether a high level enquiry com-
mittee will be appointed in  this
matter., I do not think that there is
any case made out for appointment
of a high level committee. TUnless
there ig a prima facie case made
against this or that university, I do
not think it would be proper on the
part of the Government to appoint a
high level enquiry committee on the
basis of certain allegations which are
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made and which have not yet been
substantiated. I do not think that we
propose to appeint a high level en-
quiry committee,

For the last three or four years,
some five or ten per cent of the stu-
dents are supposed to be miscreants
in the universities. In every univer=
sity we come across a very small
number of students who are bent
upon creating trouble in the univer-
sities. Unfortunately, a vast majority
of the students though they want to
continue their studies, are Dbeing
misled by the small number of
students. I fully agree that some
amount of discipline will have to be
enforced. We have been requesting
all the Vice-Chancellors to enforce
discipline and see that the universities
are run on proper lines.

PROF. P. J. KURIEN (Maveli-
kara): Sir, I do not want to repeat
the points which have already been
dealt with by my friends. This is a
question of indiscipline in the campus
of the universities. Indiscipline is
the order of the day. Of course this
is reflection which we can see in this
House also. T went through the reply
you have given this as a solution.
The students in the Banaras Hindu
University have been asked to vacate
the hostel, About 33 students have
been arrested. These are temporary
solutions which are being dealt with.
I would like to tell you that this is
not the real solution. You do not
understand the real problem. What
is the root cause of this disease?
Proper remedies are not spelt out by
you. The solution is not at all in
arresting the students or in asking
them to vacate the hostel, What is
the real cause of thiz trouble? In-
discipline is in the country. It ig the
reflection on the children also, We
are to a certain extent to be blamed
for this. I disagree with my friend
Shri Harikesh Bahadur when he
says that it is because the Govern-
ment is interfering in the university.
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I say that it is because the political
parties and the ruling party which
interfere in the universities,  That
is the point, 1 am saying that
because the ruling party is in power
in most of the States and they are
interfering in the universites. I am
glad that the Minister himself has
accepted this. I am not only saying
that but everybody says that. The
question is: when the Congress (I) is
in power in most of the States and in
the Centre their interference is much
more dangerous than the other
parties. That is my point,

The Minister has admitted that the
politicians are creating the trouble,
Let us be frank about this. My
leader Shri Chavan Ji is here and 1
am sure he will agree with me. Let
us be very {frank about it. Sir, let
us be very d{irank. Can you on
behalf of your party say here and
now that you will not interfere in
university and college polities?  (In-
terruptions).

Since the Minister has admitted on
behalf of the Government of India
in this House that politiciangs are
creating this trouble T am putting a
direct question. Are you prepared
to make an announcement in this
House that yvour party...

SHRI ABDUL SAMAD (Vellore):
Sir, I rise on a point of order. The
Minister and the hon. Member arc
making sweeping remarks about all
parties and politicians, It should be
corrected. It should be “perverted
politicians” and notl “all politicians.”

PROF, P. J. KURIEN: Sir, he said
politicians are creating the trouble.
He included Cong.(I) also. I am
asking whether the ruling party is
prepared {o make a public announce-
ment that Cong.(I) will refrain from
interfering in university politics. In
that case Opposition is also bound to
follow that.

MR. DEPUTY-SPEAKER: Profes-
sor, why cannot you take the initia-
tive?
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PROF, P. J. KURIEN: They
should take the initiative. Let him
announce.

So, Sir, the real problem is not in
arresting the students. I was tea-
ching in the college and am still on
the staff. Actually student commu-
nity is having a number of problems.
It is not confined to any single uni-
versity, There is no forum to
ventilate their grievances and find a
constitutional solution, Sir, you know
the Vice-Chancellors live in ivory
towers and the students cannot ap-
proach them. Further, the students
know that the Vice-Chancellor or
even the Minister or
will listen to them only if they join
together and make an agitation. So,
we should have some forum in col-
Jeges and at university level so that
students can present their grievances
and find constitutional golution. Are
vou prepared to examine that aspect
and bring out some legislation? Of
course, education is in the Concurrent
List,  There should be some {(orum
at university level and at the college
level with teachers, students and
parent representalives Theaded by
the  Vice-Chancellor where the
students can ventilute their grie-
vances and discuss and find  consti-
tutional solution. If that can be
done I assure you, Sir, 75 per cent of
the problems among the student
community will be solved. I do not
agree with the point that the student
community is alone  indisciplined.
I say that they are more disciplined
but when they have not other way
then they resort to agitations, I
want to know whether he is prepar-
ed to take up the suggestion and
bring about legislation 1o that eflect.
I do not want merely an Advisory
Committee, But I want something
more. If you can have a statutory
committee, with stalutory powers,
well and good. It is better that
you have such a forum, So, that is
the second question which I want to
put, Thirdly, you already ruled out
about the High Power Committee and

Government

r
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all that. But still 7 would like to
know about one thing. I do mnot
agree with the principle that Govern-
ment should not interfere or that
Government should keep away from
University  education and all
that. (Interruptions). There should
be full autonomy regarding academic

matters, Sir, in regard to academic
matters, there should be {full
autonomy, But in other aspects,

Government can, to a certain extent,
interfere. Now the worst thing is,
Universities are going to dog. Gov-
ernment is saying, ‘We will not inter-
fere. Then what is the solution?
Who has to interfere? Don’t interfere
in academic maliers, But, there are
so many other matters where the
Government has got a responsibility
to find out the truth and to take
proper aclion in the matter. So I
would like to ask this question for
reply from the hon, Minister, May I
know whether in view of these series
of developments in the BHU you will
appoint an Inguiry Commission  to
find out the real cause of the disease?
You arrested some students? But,
mind you they will only become
more indisciplined, So, that is nct a
proper solution for that. So, my
question is, will you apponit a Com-
mission of Inquiry to find out. the
real cause of the disease. There are
my questions,

SHRI S. B, CHAVAN: I do rnot
know whether the hon. Member
reflects the point of view of his party
or these are his individual views., He
says that autonomy should be granted
in the case of universities only to the
extent of academic matters, but in
rest of the matters, Government
should interfere,

PROF. P. J. KURIEN: I am mis-
understood. If I am misunderstood, I
will have to cerrect it. What I said
was, there should be autonomy re-
garding academic matters, When
there is allegation of mismanagement,
when there is apparent mismanage-
ment, in a university, Government
can interfere into the matter. This is
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what I said,—not that in all matters
Government should interfere,

SHRI S. B. CHAVAN: He has
modified his statement, but still the
main thing which he has stated stll
remains. He has taken the support
of the Constitutional Provision re-
garding Education being in the Con-
current List, I am trying to under
stand whether these are the views
of the different opposition parties.
May I take it that this is the view
which is held by all the opposition
membersg sitting here?

(Interruptions)

SHR1 INDRAJIT GUPTA (Basir-
hat): Why should that be necessary?
Why should his reply depend upon
our opinion? Why should his reply
depend upon this pre-condition?

PROF. P. J. KURIEN: It is my
view, You may please answer that.

SHRI S. B. CHAVAN: That clearly
shows that there is no unanimity
about the interference by Govern-
ment on any matier, Whenever it 1s
convenient, you iry to raise lhe ques-
tion here and pose the question to the
Government: “Why is it thai you are
not interfering in this matter?” This
honourable House has passed many
Acts. Rules have ulso been laid on
the Table of the House, What are the
powers of the Government? What
are the powers of the Vice-Chancel-
lors and other university authorities?
These are all matters which can be
discussed separately. But he made a
point whether the Government js pre-
pared to appoint a High-level com-
mittee to go into the grievances of
the teachers and the students. He has
dealt with it in a general manner.

PROF, P. J.
say that.

KURIEN: I did not

SHRI G, M. BANATWALLA: He
will further modify it.

SHRI S. B. CHAVAN: He raised
the matter about the affairs of the
BHU. 1t started on a very, very,
minor matter. We do feel quite con-
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fident that if a proper atmosphere is
given, if some of these persons who
indulge in the politics of the univer-
sity and create troublg are kept out,
—I am quite sure, if that happens,—
normaley can bg restored in that uni-
versity within a week or within 10
days,

13 hrs.

PROF, P. J. KURIEN: I asked three
specific questions, but the Minister
has not answered all of them...

SHRI G. M. BANATWALLA: On a
point of order. The hon. Minister
sits down and allows Shri Kurien to
go on modifying his statement, so that
nothing remains his statement. Such
a system should not be allowed.

PROF, P, J. KURIEN: My ques-
tiong have not been answered. My
first question is...

MR. DEPUTY-SPEAKER: Why are
vou repeating? You may or may not
be satisfied with the reply, but you
cannot go on like this, This is not a
confronting enquiry, where you can
go on asking questions.

SHRI R, L, P. VERMA,
(Interruptions)

PROF. P. J. KURIEN: No, Sir, he
should answer my questions,
(Interruptions)

MID DEPUTY-SPEAKER: I am not
permitting you. Please go through the
rules. You can only put a question
and that question should be asked
within 3 minutes, There is no provi-
sion in the rules to allow you to ask
again for clarifications. I will not
allow you, Why are you raising it
again and again...You are a very
learned person and a professor,

(Interruptions)

SHRI BAPUSAHEB PARULEKAR:
On a point of order. In the calling
attention, when the questions are put,
all the Members are entitled to get a
reply. If answer to a particular ques=
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tion is not given, I submit, that is
not correct,

MR. DEPUTY-SPEAKER: Under
what rules are you raising thig point
of order?

SHRI BAPUSAHEB PARULEKAR:
Rula 389,

MR, DEPUTY-SPEAKER: That is
vnder residuary powers. In the cal-
ling attention, he can put a question
and the Minister will reply.

PROF, P. J. KURIEN: He has not
given a reply... (Interruptions)

MR. DEPUTY-SPEAKER: He has
given a reply and I am going to call
the next Member,

(Interruptions)

PROF, P. J. KURIEN: You are
avoiding, Sir, He is prepared to ans-
wer,

MR. DEPUTY-SPEAKER: No. Are
you prepared to answer, Mr., Minis-
ter?

SHRI S. B. CHAVAN: If you ask
me, I will have to (Interruptions).

MR. DEPUTY-SPEAKER: It is for
the Minister to reply; I cannot direct
him., If he is prepared to reply; he
can,

SHRI BAPUSAHEB PARULEKAR:
Should we take it that to the ques-
tions posed in the House, they are at
liberty not to answer?... (Interrup-
tions)

MR. DEPUTY-SPEAKER: I can-
not direct him. It is expected of the
Minister that he would reply.

PROF. P. J. KURIEN: I would
not agree to that. Let him not ans-
wer the political aspect of the ques-
tion, but T asked a specific question...
(Interruptions).

MR, DEPUTY-SPEAKER: The
whole trouble is this. If you alone
ask a question...
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PROF. P. J. KURIEN: If you want,
1 can g0 out,

MR. DEPUTY-SPEAKER: Every-
thing is spoiled, because some other
hon. Members get up and spoil the
issue. Prof. Kurien is asking that his
question must be replied...

SHRI BAPUSAHEB PARULEKAR:
I am very sorry if you have carried
the impression that I have spoiled the
issue. .. (Interruptions),

PROF. P. J. KURIEN: I asked
three g.estions. He has not answered
the first \wo questions, Do you want
me to repeat them? Then the first
one is about the political interference
in the institution. I want answer to
these two questions.

MR. DEPUTY-SPEAKER: I think
he has replied.

SHRI S. B. CHAVAN: I think I
have made the matter absolutely
clear that so far as appointment of
any Committee is concerned, Govern-
ment does not propose to appoint any
such committee, What are the other
points?

PROF. P. J. KURIEN: You said
politicians are interfering. Then I
asked you a specific question about
that Who are the politicians interfer-
ing and also whether you are prepared
to state that the Congress(I) will not
do that?

SHRI S. B. CHAVAN: I think here
I can reply only on behalf of the
Government. I am not supposed to

reply on behalf of any political party.
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Rt Tt T wRt (FrRTT)
SUTEE WEed, Wi S9% SIW ¥
T feg fawafawrsa, 1o g
favafaamaa WX wae fawaframs
FE qIT a5 & 9F & W W NG
X TF A 8 qaA A IR §
dq1 fr w0 WA R A A
fear § S @t @ 5w o
g T FTTR FAE A& fFar o
@ Y | FAA OF FAE W A qfz
mmﬁmm‘(gﬁqﬂm
At 2 ar o9 a@ A favafaamem
99 77 gFd WX AT T faneg-
fraern gX &A@ A= g, o,
g W1 @Rl §¥ S«w S
sf¥at S9dt @A 99 % 99 a% fw
et & € ¥ fm ad faar
FTAAT | AT T 28 H AFL 30
as @t aArw fawafma & gar g
ST SET A @ ¥ A9 qEdra
A T ST IR q@ F orvar 9@
a1 aeg faafa 1 &, cox a8
Wﬁm“@%ﬁmr
RIS & 71 & | T ATty
e Fgd & % Lo TFo q¥e
T T /Y, T F7A § fFowie

e

! TE AT TRt gt
st AR FE IOT TH @ q¥ara
T @ & T, Sfrafr i g
TAEEATR § T a9 9% T ortw



235 Closure of

FE W gEAWFA & 1 N T@r
* wral, swaarfEl #R g
TEETA 7 WY TR JqIT & §, A
g For § 5 saadr, 1981
I aF FF AT gsaE g § AR
wid gf g Afww oFg F o
Agfas weqrT & faams & sasr
HEHHOTIT, FATAAT, HAATAT AT FY-
TOAAT F ANTT F F &1 TF TF
#F graraer &0 famion g w@r &
AR AR HIL 3§ T HFA ALY
AMAT ATgAY, WAL FATMA &I
TR FHAR T T A AT
qEEAT FT GHIYTT AT &1 gHAT

gl

13.07 hrs.

(SHRI GULUSHER AHMED in the
Chair)

S§ *gl & Ao uHo wHo &
At 7 Fw fFar, f@&r  qgFmr,
e agi ¥ o@ 49 F W1 "eAw
& ot gum faguEdl, 4g &9 9w
¥ § ag § 7 Fg I, AfET
A ag dgd yafasie "T AT F
7 A% A9 ¥ IS wial &1 99
fursz Hew FAqfa AERT F A& TEAT
oY 5 Wi @i al gafa F 3§ 9T
¥ fug @ faar, wifagas sA#r
T 9T FE 98 gt A1 | a1 B
aueqt F1 {4 &8 g1 afar g ¢
¥aa gfaa "aA § A0 ARE FATH
g grar g ? 0w & & war
zafau o@ Wik &, o7 a1 wfF
g, Iai famardy § ga1 &7 F Fra%
Far & zafag Iay AW H W
1§ guré g ar 39w faa wear
T gt 91\ qAT qgi TeaEl
g & o ;v Freor & fF 1981 ®
it & AEN aF & qg1 ¥ FAATY
4,5 AL AT AN § 7
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gt #AEET ¥ WIX TIT OH
aarar fF favafaaray & wevarea &
agr & ol ¥ aEdr Ofrar wroadf
FUF F1 Fo21 F1, 91 fF o q@
T ¥ & JEar § fF § ag-aw
FUM g ? mAe wrat ¥ T fAEr
aredY AT Al 9 FEr a7 A ag
F1E fagui a1 AE T, 59 qE@H IAN
FIA T AIUT &7 74T 7 F47 faem-
faaman & wig & A T 39
TETArT H wdf &1 o %y & 7 gEr
fowraa 8, zHifac #za & f5 =@y
& Aqrg waz AFer fwar agr &
@l ¥ | R A 19 & a1 § qrAr
qgal g f# ag #19 & Irir 9 frasy
Jgi wal FA Fr Aifwagar fag
G A

31 WIF F1 77 BIF 912 12 I
I9F AT I¥ T R IRIA BT@l 9T
FANEEAT FEAIREY FI FT J@ FY
A es fafgy =9 & s 9,
fRqFTqaTag AT E, IT UL FE
FEIEr @ g%, faw o faafg
T waEg &7 91 fRar 0 Far /Yy
St Fatn fF sl ¥ g o9,
fora faxg sqamafas sHaE 50
Fr F@ & A5 4 7 AT S 4
Wt FI F FN FI fF 17 g9 F
wexer W faafaal & @1 5 7(F
@Y 97 fF 6T IFET A gerar 9,
Wt ez & A T AeqTEdr F HIC
TTETC gEarer & W|Y &, SrRT W
T TR & F g faduw
ger fear sire sk @Y EreET 9
#Y FEHAET F A, [T qOT wEqATT
#1 f&T F&Ar 91g, W) AT F "
& Y qheTd =S 1 arer o,
TR ATq fear s, T4 97 Areey
9T WAl WERW 7 FT wAAET *Y
g7
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of AIR about

4 dag Fr w7 wlfafy § v
fraq ot #Y weamar ¥ oF
afafa afsa 337 FrITAU AT AT A2 G
& Fg7 aserER ®, F@ TSI F
I9 qaF1 qsqArs fawraq  faq Iy
wiw g, & Srqqr =Jrzar § & oFav
HaT ARG T AIT F QI FIEAT 7

AT ¥ " a% At feafaarag
T AT AT 2, Far war walaw
IT TUATH T TiF GHT 9T FAN
¥ faq 3Ifa7 wrdaEy &30 7

SHRI S. B. CHAVAN: Again, the
same points have been repeated. 1 do
not propose to go into the details,
about matters on which I have already
given clarification to earlier Mem-
bers. The point which the hon.
Member has raised here is about the
demands of the students, I think
there are 4 or 5 demands. specially
against the Director, the students
would like to take action. The very
Director who was being attackeg by
ithe students—I dc not know whether
the hon. Member ig aware of the
fact—was approached by the non-
medical students. They almost froced
him to agree 1o re-open the hospital;
and when he said that he was going
to consider the maller, he was man-
handled by the non-medical students.

Now, one of the demands of the
students is that he should be sacked.
Of course, the one-man committee
which js going to be appointed by
the Viee Chancellor, will go into the
entire question; and see if the charge
is substantiated ihat either the Direc-
tor was responsible, or some of the
doctors were responsible for creating
some knid of a trouble. I am sure the
fact-finding committee will go into
all the details; and after they get
the report, the university authority
will be within their right to take
whatever action they consider neces-
sary
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SHRI G. M. BANTAWALA: 1 re~
quest you to adjourn for lunch. The
Report of the Business Advisory Com-
mittee has not yet come, Right now
the position is that the House has nof
agreed to dispense with the lunch
hour.

MR. CHAIRMAN: The matter i8
coming just now.

SHRI G, M, BANATWALLA: It
may come at any time. We shall see
to it.
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STATEMENT IN CONNECTION
WITH MATTER RAISED UNDER
RULE 377 BY SHRI RAM VILAS
PASWAN RE. PARTISAN ATTI-
TUDE OF AIR ABOUT RESERVA-
TION LOR SCHEDULED CASTES
AND SCHEDULED TRIBES
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